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Affidavit in compliance of the order dated 22-09-2023 in
Original Application No.50 of 2023W2

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

Original Application No.50 of 2023W2.
ff trI

Shahu Shivaji Mokashi .....) Applicant.

VERSUS

M/s Appasaheb Narawade Gadhingtaj raluka S. s . Karkhana Ltd.,
Harali and Others.

....) Respondents.

Affidavit in compriance of the order dated 22-09-2023 in
Original Application No.50 of 2023 WZ.

r, Ranjit Baburao Desai, Distillery rn-charge & Authorized Signatory of Sugar &At the outset I say & submit that in the original Application xo.ta 3 of 2023 sz,Distillery units of the Respondent No.l, do hereby state on solemn affirmation and isfiling this Affidavit in compliance of the order dated 22,d Septe 
^a"r,ziiias under:Hon'ble NGT, Southern Zone Suo Motu impleaded the Karnataka StatePollution control Board as the Respondent No.6 in the matter of pollution of water intwo of the States viz., Maharashtra & Karnataka in respect of the National HumanRights commission order dated 30th septe mber,2022 about the grievances of thecomplaint regarding heavy pollution of'Hiranyakeshi River at Karnataka due todischarge of waste by the Sugar Factory at Karnataka.

The Applicant has rnade the Respondent No.l as the Respondent before Hon,bleNGT, SZ, chennai in spite of the fact that the Hon'ble National Human Rightscommission directed the Karnataka state Pollution control Board to take appropriatesteps for ensuring due and proper compliance of the breaches & Iapses on the part ofthe concerned sugar factory within a time frame of 2 monttrs ano a compensationamount of Rs' 10,00,000/- to be recovered from the management and be deposited withPanchayat samiti of Kolhapur for a proper utilization & improvement in infrastructureof the village' Therefore, the Applicant's filing of the present application against theRespondent-rndustry before the Hon'ble NGT, sZ chennai Bench is unwarranted. Acopy of the said order dated 30th september,2}23 along with the i.giir. rvped copy ofthe State National Human Rights commission's typ-eo order daied 30th September,2023 are enclosed herewith and marked as an arrne*uie-A-r & A-2 respectivery.
Though, the Respondent No.r h?s not received the copy of the originarApplication No' 50 of 2023w2, however it is filing this Affidavit in compliance of theorder dated 22'd september,2023 as below onty wilrr a fimited purpose of bringing onrecord its compliances:

No.0f CorrectiBqP
c:\users\Hp\Downroads\Affidavit in comprianceof the orderdated 22nd septembe[2rlil;'rjhlvf;" ]nIf; rfr}5
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1. The Honrble NGT, SZ, Chennai directed the Karnataka State pollution ControlBoard to inspect the Iocation and take water samples, analyze the same and

*

A furnish the report with the lab analysis report vide its order dated l.tecember,2023. A copy of the said Order is enclosed and marked as an
I{owever:, till date no Iab analysis report or any other report hasmade available to the Respondent No.l by the concerned SPCB. Hence, ti[the Respondent No.l cannot be treated as violated the norms.

Respondent No.l is having two separate units of the Sugar & Distillery in its

0
having Valid Consents & Compliances as under:

M/s Appasaheb Nalawade G.T.S.S.K. Ltd. (Sugar Unit) The R.N.t is havingthe Sugar Unit with last valid Consent to Operate dated 27-12-2019 up to3l-07-2023 and now applied for the Renewal of Consent on 19-0g- 2023.The
copies of the Iast valid consent to operate dated 27-l}-Z0lg & Application forthe Renewal of Consent dated 19-08-2023 are enclosed & marked as anAnnexure-C & D respectively.

From the above table, it can be seen that the Sugar - Industry was not in operationduring the last season 2022-23 and thereby the distillery also could not be operated dueto its working was dependent on the operation of sugar-industry. Even in the earlieryears of2020-21 &2021-22 also,both the Sugar & Distillery had worked for less period.Therefore, allegations in respect of Bypass & Discharge of polluted effluent are notcorrect.

b) The Responden!No.l had been granted the crushing License for crushingcane (Season 202r-22) vide No.16rt202r-22 dated 10-1r-2021. However, forthe Season 2022-23 no crushing was done by the Respondent No.r andtherefore no permission was granted to the n.N.r along with the other 4sugar Industries. A copy of the said Refusal of crushing permission inMarathi & it's True Translation in English for the Season 20zz-23dated 20thApril, 2023 are encrosed for kind perusal & marked as an Annexure-E-r &E-2 respectively. The R. No. t during last 3 years could have operated itsSugar & Distillery for the following period only.

3' The Regional officer, MPCB, Kolhapur had issued the proposed Directions u/s33 A of the water (Prevention & control of pollution) Act,lg!4 aboutupgradation of ETp & compriance of the cREp_Guiderine, Removar of Bypass,Providing of complete Agriculture Management plan for utilization of treatedeffluent before starting crushing season, by disposal of trade effluent stored inthe unlined lagoons & not to start manufacturing activity till then etc.

Ne.CIf

Sr.

No.
Name of the Sugar

Industry -R.N.l
Crushing

Season Year
said Year

Days of
Crushing in

I A N L 202 021 127
2021-2022 55
2022-2023 0., A Nppasaheb alawade LSSK td. Harali 139

2021 40
2022-2023 0

c:\users\Hp\Downtoads\Affidavit in comptiance of the order dat"a zrna s"pt".u?Slr$.r-ti"S#"*gffi;
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Thereafter, the Interim Directions dated 17-11-22 was issued by the MpCB. The
following steps were taken by the R.N.l to comply with the Interim Directions:
a) The production has not been started or undertaken after issuance oflnterim

Directions dated 17-11-2022. ,[Reference: crushing Season Refusal of
Permission vide Letter dated 20th April,2023 on account of non-operation of

(Letter dated 20-04-2023 -Anne-Dl
Since the Sugar-unit was not operated during the Season 2022-23, the R.N.l
undertook removal of so-called Bypass vide Letter dated 26th November,2022
and hence not operated Bypass.

c) We have disposed of effluent in unlined lagoons after due treatment through
irrigation. Photograph/s enclosed. (Annexure-F)

d) Industry has already provided 15 days storage tank. Photograph is enclosed
& marked as an Annexure-G)

e) We have already in the process of preparation of complete scientific
agriculture management plan for utilization of treated effluent before
starting this crushing season through an Agricultural Expert. (Copy of
Appointment Letter of Expert is enclosed and marked as an Annexure-H)

0 We have given in writing assurance about not to start any manufacturing
activity till compliance of the Intbrim Directions dated l7-ll-2022.
A copy of our written communication dated, 25-ll-2022 in favour of the
Distillery is enclosed herervith & marked as an Annexure-I-1. However, since
some portion of such undertaking is blur, we are enclosing herewith the
Typed Legible Copy of the Distillery-Undertaking and marked it as an
Annexure-I-2.
We are also enclosing herewith the Written Assurance and Undertaking
given for the compliances to be done of the Sugar-Industry, which is marked
as an Annexure-I-3. However, since some portion of the said Undertaking is
blur, we are enclosing herewith the Typed Copy of the said Undertaking,
which is marked as an Annexure-I-4.
We therefore request not to initiate any action against us.

4, The R.N.l is having another unit namely, M/s Appasaheb Nalawade Gadhinglaj
Taluka SSK Ltd., at post-Harali, Taluka Gadhinglaj, District-Kolhapur. Its
details with the compliances are as under:
The Distillery is connected to the operation of the sugar-industry as far as its raw
material is concerned. It has been granted valid consent to operate up to 270
days and will not operate during rainy season. It has provided comprehensive
treatment consisting of Reboiler, followed by MEE & Bio-composting. A copy of
the valid Consent to Operate up to 3l-08-2024 is enclosed & marked as an
Annexure-J. The Distillery operations dependent and continue till Sugar-Unit
operates and raw material is available.
a) The Respondent-MPCB had issued the Proposed Directions dated 0l-0g-2022

to scrap the two unlined lagoons near the compost yard before starting the
distillery, not to store effluent in unscientific manner and not to have any type
discharge into nearby nalla, operate all treatment units round O clock,
remove all bypass arrangements from lowest slope of compost yard and not
to start any manufacturing activity till compliance is reported. The R.N.l is
already in the process of preparation of complete scientific agriculture

C:\LJsers\Hp\Downloads\Affidavit in compliance of the order dated 22nd

No.CIt
s
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management plan for utilization of treated effluent before starting this
crushing season through an Agricultural Expert. (Copy of Appointment
Letter of Expert is enclosed and marked as an Annexure-K)

o..1 has submitted its compliance of points raised in the Proposed & Interim
vide its Letter dated 26th August,2023. A copy of the said Reply dated
is enclosed. & marked as an Annexure-L
in respect of Action Taken Report submitted by the MPCB before

'ble Tribunal, New Delhi in respect of observations at Page Nos. 7/30 up to
as under:!/T. 5.1) The ETP-Details given in the observation at Sr.No.l (Page-7130) are

noted.
5.2) The observation for effluent treatment equipment were not in operation

because the sugar & distillery were not in operation during the last
crushing season of which documentary evidence is already enclosed at
Annexure-D.

5.3) The traces of treated effluent of 2021-22 were accumulated into unlined
Iagoons due to rains. Now collected back for irrigation purposes and
utilized on land. We have disposed of effluent in unlined lagoons after due
treatment through irrigation. Photograph/s already enclosed.
(Annexure-E)

5.4) The unlined lagoons are being removed and 15 days storage provided.
Photograph is already is enclosed & marked as an Annexure-F.

5.5) We have already in the process of preparation of complete scientific
agriculture management plan for utilization of treated effluent before
starting this crushing season through an Agricultural Expert. (Copy of
Appointment Letter of Expert is already enclosed and marked as an
Annexure-G)

5.6) Respondent No.l has alreadysubmitted compliance of the P.D.,&Jnterim
Directions as above. LIn addition to the above compliance-reporting, the Compliance is reported vlde Letter

dated 12th October,2023 to the Member Secretary, MPCB. Dated 12-10-23 & Letter
dated 13-10-23 to the Ministry of Environment, Forest & Climate Change, Government
of India are enclosed & marked as an Annexure-H collectively.

6. After going through the MPcB-Aflidavit in Reply of the MPCB dated
13th September, 2022 in compliance of the Order dated 08-07-202} the
Respondent No.l would like to submit most respectfully that for the year 2022-23
the R.N.l had not operated it's both the units and its Crushing License was
rejected vide Letter dated 20th April, 2023.Therefore, no question of bypass being
operated. It has ben now removed & unit will not start its crushing season
without l00%o removal thereof. The treated effluent accumulated during rainy
season has been totally utilized for irrigation purpose, 15 days storage tank has
already provided. Scientific Agriculture Management Plan for utilization of
treated effluent with adequate precautionary measures to prevent any overflow
or leakage is at the stage of finalization.

No.CIf
nn thi$ page-

C:\Users\Hp\Downloads\Affidavit in compliance of the order dated 22nd September,23 Appasaheb Nalwade Case N6T 20.12.2023,docx
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7' The R'N' 1 tiII date has not received the copy of original application, which maykindly be made available. rn view of above steps tat<en by the R.N.l the case maykindly be disposed of by-passing suitable order.

s

Dated this 28th day of December,2023 at Gadhinglaj.

For Respondent No.l

t .burao Desai.)
Distiller In-Charge.

Appasaheb Nalawade G.T.S.S. Karkhana Ltd.,
Harali.

VERIFICATION

I, Ranjit Baburao Desai, the Authorized Signatory & the Distillery In-charge of
the Respondent No.l M/s Appasaheb Nalawade Gadhingtaj Sahakari Sakhar
Karkhana Ltd. (sugar & Distillery) Harali, Tal. Gadhinglaj, Dist. Kolhapur state
that the contents of paragraphs I to 7 ofthe above Affidavit are true and correctto the best of my knowledge & belief. All Annexure thereto are true copies of
documents in my office.

Dated 28th

r\5"
it Baburao Desai)

Appasaheb Nalawade G.T.S.S. Karkhana Ltd., Harali
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HTRA STATE HUMAN RIGHTS COMMTSSION
A A i,

J*t.

-,t..

SHRC/M ASIPI2O22I IB14

Date: 1311012022
I
$t

MASiCase No.-7015/2018

of the Complainant Shahu Shivaji Mokashi

Post Nangnur, Tal. Gadhinglaj

Dist. Kolhapur

V/s

Name of the Respondent Member Secretary

Kamataka State Pallution Control

Bourd Parisara Bhavan, 4 &. 5

Fir.. 49 Church Street, Bengaluru

560.001

Order Date 30 September,2022

Coram M. A. Sayeed, Member

ORDER

After having scrutinized the record carefully in particular the

reports and rejoinders placed on record vide Ex. 'A' to 'F' and the

explanation put forth on record by the respondent Board, I am of the

firm opinion that with the nature tender n record by the parties and n

particular the contentions raised in the report Ex" 'A' submitted by the

Pollution Board, with specific focus on the information fumished in

tabular chaft, it is apparent that the grievances raised in the complaint

regarding heavy pollution of the river in question due to discharge of the

waste by the concemed sugar factory, the villagers and the residents of

the village Nagnoor, afe deprived of their right to hygiene clean water
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of their right to use and utilize the water for various

resulted into violation of their human rights. The main

pollution control body - Karnataka Pollution Control Board

reproduced in verbitam as

tI

I -:l:

SE
;+

2

has made serious observations which are

under

',The following observations wele made during the inspection on

25 -Ol -2022 &. 02-02-2022

1. The existing ETP is not adequate to treat trade effluent and they

have not take up ETP up gradation industry has not installed CPU'

They have obtained CFE (Expansion) to upgrade the existing ETP

& to install new cPU of capacity 1,25m3 Hour for sugar section

and 1000 m3lday of Distillery section from Head Office on dated:

15.0g.2021, vide letter No. cTE-326777, but so far they have not

taken up modification/upgradation work of ETP and not installed

CPU

The overflow from equaltzation tank of ETP was joining the

nearby nala and mixed with untreated sewage discharged from the

TMC, Sankeshw ar andboth untreated sewage and untreated trade

effluent were joining to the Hiranyakeshi river'

The industry authorities have stored untreated trade waste in

unlined lagoons within the industry premises'

They have not constructed remaining 7.72 Acres surface compost

yard as per CPCB guidelines. The industry has submitted an

undertaking in stamp paper of Rs.100 (dated: 16-09-2014) to

Board towards completio n of 7 .72 Acres of surface compost yard

before 01-10-2016.

.)
J

4

5
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have not provided a shed to store bagasse and not provided

wall to the bagasse storage yard.

not provided metalled road within the industry

* KO ii,.1}l:]T

'j,+ iJJ:

SCS

B

9

{.J

The housekeeping needs to be improved.

Not submitted mitigation plan with bar chart to the Board

regarding the environment impact on the sur:rounding area.

10. Not prepared storm water management plan and not adopted rain

water hanresting facility and hence there is possibility of storm

water contamination during rainy season.

11. Trade affluent is collected and stored in the unlined lagoons near

Government school behind the Industry promises. The cattle and

stray anti may drink the partially treated trade and which is which

may affect the health of animals and which is against the consent

condition.

12. The surounding open well samples collected on 2* 12-2018 were

not meeting the standards stipulated by the Board.

13. The industry has not taken up concreting of compost yatd of 7.72

Acres of area.

l4 Seepage of spent wash was observed near spent wash storage

lagoons."

2. Proposition of Law on the subject

Constitutional Right to Access to clean drinking water can be

drawn from Right to Food, Right to Clean Environment and Right to

Health, all of which have been protected under the umbrella of Right to

r

i
t
I
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Life guaranteed under Art. 21 of the Constitution. Besides constituti

mandate we have relevant provisions under Art 39(b) Act 47.

Clause (g) and finally Art. 262. No doubt we have an

constitutional mandate in its place but unfortunately on

apathy on the parl of the defaulting government agencies Suprem

of India also intervene in such matters, by highlighting on the

Right to Healthy Environment as developed as part of Right to Life

under Afi21of Constitution of India.

Way back in the year 1991, Supreme Courl in the case of Subhas

Kumar AIR 19 420 pointed out that Right to live includes the right of
enjoyment of pollution free water and at for full enjoyment of the If
any'thing endangers or impaled the quality of life than a crtizen has right

to have recourse to Ar1 32 of the Constitution of India for remaining the

pollution of water and air which may be detrimental to the quality of
Life.

Yet in another decision, in vellore citizens welfare Forum AIR

1966 SC 2715, the Courl emphasize that the constitutional and statutory

provisions protect a persons right to fresh air, clean water and pollution

free environment but the source of life is inalienable law right of clean

environment" Law to the same effect came to be formulated by SC in re

Delhi water supply and civil AIR 1996 sc 2992 and re-M. C Mehta

(1997) 1 scc 388, and finally in Narmada Bachao Andolan (2000) 10

SCC 664.

3. Apparently the principles enunciated by the Supreme couft very

aptly applies to the case at hand as the main supervisory pollution body -

Kamataka Pollution Board has found out number of serious act of
omissions and commissions on the part of the management of the

q
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ugar factory which in fact has blatantly disregarded the rules

of law which is evident from the adverse incriminating

pollution board reproduced supra above. Therefore this is a

fit case wherein intervention by the Commission is justified as there has

been ablatantviolation of human rights of the residents of the concerned

village as their right to have clean hygiene water has been blatantly

violated

4. Therefore by invoking powers u/s. 18 of the Act of 1993,, I
proceed to pass the following recommendations:

a) The Karnataka Pollution Control Board to take appropriate steps

for ensuring due and proper compliance of the breaches and the

lapses on the part of the concemed sugar factory within a time

frame of two months else to initiate steps for order of its closure

forthwith.

b) The board may consider launching of prosecution against the

management of the concerned board under relevant penal section

of IPC by lodging an FIR and taking further action in accordance

with law against the management of the factory.

c) Considering the gravity of the violation of the rights of the

villagers and the fact that their right to live with honour and

dignity and right to life were endangered due to the callous

conduct and indifferent attitude of the management of the factory

a compensation amount of Rs. 10,00,000/- (Rupees Ten Lacs

Only) be recovered from the management and be deposited with

Panchayat Samiti of Kolhapur for a proper utilization and

improvement in infrastructure of the village as such" The

compensation to be paid within two months from the receipt of



6* )lo
Yf.

else to be recovered with an interest of 1Zok p'a' from

fipt its order till its full realization of its principal amount.

TRI'E COFY

ING D

llalawade G'T.$.$'K't

d) The Secr etary attached with the Commission to forward the copy

of the order to the Karnataka State Pollution Control Board for

necessary compliance in accordance with the provisions u/s' 1B(e)

of the Act of 1993 rlw. Reg. 22 to 24 of the Maharashtra state

Human Rights Commission (Procedure), Regulations 2011.

e) Compliance of the order be intimated by the Pollution Board

within the period of two months as ordered above. With these

recommendations matter closed and disposed off'

*,
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OBDEK

is a matter which relates to pollution of water in two of the

States viz., Maharashtra and Karnataka. The applicant appears

to have approached thc, National Human Rights Commission

regarding the pollution and invited an order. However, on the

side of Karnataka, the same exercise has to be done.

2. Hence, we Suo Motu the Karnataka State Pollution

Control Board as Let notice be issued to the

along with the necessaryrespondent through

Papers

3. The

Respondent

fts

Mr

4. 1S directed to

yse the same

report.and

5. Let tl-re matter be listed on 09.0L.2024.

o.A. No.I4l/zarcgzl
0L't December, 2023. AD.

sd/-
Smt. lustice Pushpa Sathyanarayana, JM

sd/-
Dr. Satyagopal Korlapati, EM

ING DIRECTOR

)
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ffiffi5s ix$&KW ffiSry

o#.-
i4
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Consent of consent under section 25 and 26 of the Water (Pr-evention & Control of pollution) Act,:1914 as

Cohsent to EstablishloperateiRenewaJ of consent under lgctioq 21of the Air (plevention and Control of pollution) Act, 1"981_, as

Transboundary Movement) Rules, 2016 in
from the premises as per the details given

srilirl* lfifsffii!&t[*r

UAN No;

t'4 PCB-C0 N SENr-0000 1 793 7 I

ii l#ert*try l.n$srm*B$*n

To:

ewal (Normal)

lype of institution:
I nd uslry

al Body

.5C Regd.

i\io

lndustry Type;
R12 Sugar ( excluding
Khandsa ri )

Application submifted on;
19-08-2023

Submit to;
SRO - Kolhapur

Categoryt
Red

IIN No,:

5cale.'

M.S.I

of llame of Local Body:

ANGTSSKLTD Harali

co n st ru ctio n- b u il d u p.a re a i s more than 20,000
Expansion Unit)

'-'zt sl r;; * { fi { Crftt*i:i c}r i

;"rlttli,;r:t, t-rr':*;i *i ii:r lr,pl.:,t,-.:;::;. i_.li... ir.ljrlfriritiii.",jifl.,,;,,i:::t::iul-ji:it I i-.r.I_rir f: tijr..

. Vasant Hari Gujar
Address

. A,1p- :H arali,Ta l- Ga d h i n g la j, D ist- Ko I h a p u r

Taluka
Gadhinglaj

District
Kolhaprir

Fax

023272:5031.4

rlenerbl Manager

Harali

17452

=L
"$-.

:

1

I



) 0-LPan Number

AAAAG{}5T4A

T.S.S.K.Ltd, Harali

1

*ppl!;it,:ti.r': ;:. tli';'il',:r i'.lir.:r,,j iilvt:itilii iiiir"rt:'i i':i;iir'i':llliiT!i'r:' i:rifrrr:ll:-

SarveY number/Plot Number

424A1457

District

.. KolhaPur

i:liiTilrr:;r liilj (i:i,t',i:l'.,; ilr:,ri:irtlrl *ui:iiilriiiril,.{l:iii.rill i::1':-. I-:rii.'ililr':'.11.r-!r.

: Planning AuthoritY
!

-NA.

MPCB KqlhaPur

Telephone number
0232725031.1

Officer responsible for day to day business

I{anaging Director

Yes

Date af registration
Feb 12, 1971

dhinglaj

,.1;i:i:.:riir; of'.its pilrrr:i::ii liil;:'':li,ril;i: t.]iliir;lt:i:{j ii;i'r li''i' iiii ll
i i f i : t1, : ) i ill:riIi-l iji.{air .':' I ii l.:r'i 1'r

'Planning Permission

i., : ,- ". iitt lot-:i i:rociy r:tfrt'

of Loeal BodY ' Name of thetcence issuing authority

Managing Directsr

,Fax,number
02327250314
:

,ri.' i d,. ! .Al'f; V$it i'tl*irl{:r r:{i ir il.;llti l'z i I ri ii )

'fiegistration number

K, P: R./b.R.G.(A)-6(5)

; :r:i-;), gi\ie *st!nraieil iji.ir:, r'i

edpital (in Lakh) * Verified t ferms x Consent Fee

CA Certificate 75000,00

From

l-iumafi Habitation

Rellgious Place

Place

Distance(KmJ.
0.00

1.00

0i00

0,00

0.00

0.00

* Name

Gadhahinglai -Chandgad Road

Hiranykeshi

--NA-- 
.

--NA.-

--NA--

--NA--

Langitude
742030

[rr;*r Latit*de ;-rr'.] i-r:,rgiii:;ill ti#:ti,l.c *i lii:t

:iil l-1

fr

$.. {i

silrNil

'f'liver

i .rilrilai:1.:*ri 9{ith i}$ll,iliirfr l"ttlliii;i l.,:tili:ir.iir.;iri;i"ii}'ir; \\t::ilr'i:;;'fit$ei.

Sudhi Patil

ilr)y
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tL8 , -h

,d hldustry

*

Product
lljarne

White Sugar

Sensftive Area

Yes

' If Yes, Name Of Area Industry Lacatian with
Reference to CRZ

Details
-NA.

-NA-

ii li iiri* sit*i*

{a') \Alhether
freatrllent and dispasal sYstem has

by the authoritY.provided
Witl the aqqlicant utilize the No

if provided.
tf noi piovided, details ofproposed -NA-

a#afigefiient.

"d.

Sr

,:.rii lr-,

No

Total plot area (in squear meter) (b) Buitt up area and {in sqaear metpr)

28913

(c) Area available for the use of
triated sewagel trade effluent for
gardeninglirrigation. (in squear meterJ

556871
5 Ss 850

1970-1I-23

r i . lkrli:*r tf +i*'rk*rs a** r:$i:+ *t*??

'ti!,orkerP' - staff
li., 93

';:',.;. i"l liiil ; itiii ya*1,r1' :-i:ll i iYl :r.:i r,..il l r :;-l l.: i ii,; i.l : :i''.

Hrs. of'shift
I

Near Karakhana Site

Sewage generation

15000

Weekly off
Sunday

{al Do you have a residential Yes
xalony Within the Premises
'in respect of Which the
pr"esent application is'Made
?

('lt) lf yes, please state population staying
of peison staYins 

ffifJ 
consumPtian

ix) {ndicate its location and distance with reterence fo plant site.

,itlumber of person staying Water cansumption

Whether is STP provided?

No

Total

10000

rI products
ccn*rp*;idii'r; 'i.i., t-I;j>iiil:i-fi:', rii:,1i.*i1tri;:iiiIij,.ri.liiir1'l r-'r7;I:t.;,

a:'i';issri{t$ N*r** a*d {}*an*iql

arpe

a ndsari

..i':r*$r;r'{* Nar** el.l'*$ S...:mr;}ity

Prodi'ct Namte

UOM

MTltvl

Existing

1 0000

Consented

10000

'iroposbd

Reyrsion

0

uaM Qtrantity Remarks

Reryrarks

Hat ali Br. 1

l



tL+
MT/M

MT/M

MT/M

ri: rlii *ih*fl$irt*fi fil 
"

aaM Qua,ntity.

100000

1

1i"50

44'

28000

3400

3500

Hazardous
Waste

No

No

No

No

-NA.

.NA-

.NA.

Hazardous Remarks
Chemicals

No -NA-

)k

.Sugar Cane

orthophospheric Acid

'Lime .

.5ulphur

No

No

No

-t\A-

.NA-

-t\A-

l', a2f;# I L$aste klmter &s;rli.r"i{:ts ...

i ii, V{at€ p d#nsltrli }'i:i,17:?1 ii",r Cit'+tr*sl * *u:i { ;"rr } ld ui y i

.Farpose

Donrestic Pourpose 100

gets Polluted 400
& Pollutants are
'Eiodegradable

Vv'ater gets
P,.rilLrted, Pollutants
.a;e not
Biodeq.radable &
-loxic

lndustrial 180
ooling;spraying in

.pits or boiler

Oomastic
,fU

Procirss

Boiler Blowclown

I4

DM Ptants/softening
,n

C.onsumption Effluent
Generation
50

156

' Treatment

Septrc lank

Primary *
Secondary

--NA'-

Primary +
Secondary +
Tertiary

Remarks

-t\A-

-NA.

NA-

Disposal

On Land for
Gardening

On Land for
G a rdening

On Land for
Gardening

Remarks

-t\tA-

-t\lA-

.NA.

-NA.

t

I

00

.+4

-NA-

$*ilrcs o{ w*lei *u*ply' 1..:.'r. r.; ;,:::'i,;.:i i:i ql.r.t:-.:.:; i)$;;':;t:t*i0;r iiiipplrli,rl; lillll l:.:li.ri.:1.,; i-r*ii.::li-i-l:i.1

Saulce of water supply Name of authgrity granting peimission . Qauntity permitted
on Department

'.,,ini,t;,]f$i]:,,l,l.-|,''.:-|--,,i..r-:)i,::.,,r.,;.:

Superitendent of Engineer Dept.of lrrigation Govt. 1028
of Maharashtra

lndustrial

Washing

156

0

Cooling water blowdown
0

Tail race discharge from
0

'i!.
.)

t!

MT/M

.MT/M

MT/M

MlTlvl

.NA.



)e{ ;

freati'nent unit

;i'i.. Fi.{::igtti:

!-;"eatmenf unif
iieratlon Tanks 2 Nos 

.

'Cia rifi cation Tanks Nos.1

Sludge Drying Bed

i'

1;rr.,::1:'"'3ur;3iriilr:1 r-rii1"2:;11::'tr i t. . i,l

j

Retention time (hr)
n

Retentio,n time (hr)

72

q

1n

0

ETP (m3lday)

0

S.ize (mxm)

1230

.r5 60'

10

10,

'{iJ Are sewa ge and trade effluents mixed together?

yes, state at which s.tage-Whether before, intermittently or after treatffient.

No

--NA-,

:i:i (rl;r.,}t]ii'$'lr.l'ir**i+t: i;1::i.:t1.:.'. ,1.:,.1:i .,, {.:ILi;C I',,'r.r ii';'ir,rr
,:.

{apacity of treated effluent sump {m3) B0

,sffluentsumplcuardpond'detaits No.

No

treatmeflt

--NA--

..NA-.

. i'.{rtfle liCiSil:i.ii rti'll::;1.{:ri.: ai'i'ltl :i.'.i!ri.;-; it;ifi:.-;.;;ii: i.ji.rjr'i, i.i,:rt:i:ijri.l

s:treamlriver (name of --1r14i- $i) into creek/estuary (name --NA,-
of Creek/estuary)
(iv) into drain/sewer (owner --NA--
of sewer)

. (uil Connectbd to CETP --NA--

--NA--into sea

'{v)o.n

{'niil Qiantity

Frovide a
disposal

indicating the
for samplihg.

:

i

i
l

:

:

i

:

i

l

l

i

U n r.rtrt*tiliIl,., l i',j,J r t, i', .., C iii.S,, !i){:(t :
.l',.i

to be r*$r:iisl* i.i:i *l*p*uxl $?r l$ri#.t

6.6

r.r l.''i ;"r*t*rj SSI* er"z?

160

iii'r1r2,'ifri'rrr

of StrP

i$ili:::,.:ili{:L

asvned land/ase land, ipecify
i:ropped area,

*uttdr(S)
etfluent reused /
(m3/day)

t,

60

Tanks Nos.2



'ir,setq{i }iftrl$*irt

5S (mgr/l)

(ms/t)

(niS/l)

(mg/t)

Specifrc pollutant if
*ny

,1
{rrr}*s*

7.4

OU

150

1010

Narne

--NA--

Value

. --NA--

F uel Consu m ption T P D/LKD
840

Quantity
1

k) Capae:ity

80

b) ShaPe
(raund/rbctangular)

Round

(k) Gas temperature'C
150

(o) Emissions control system
providecl

'r9€

Calorific value
2246

Other (specify)
--NA--

(d) Fuel Type

Bagasse

(h) Height, m (above ground
level)
40

(l) Exit gas velocity, m/sec.
4

(p) ln case of D,G, Set power
generation capacity in KVA

Value

--NA--

ilp3i{i\t1ij .D\r lir,tl",,: iir;illtJ;' iltll1,iiil{,:nii-atiir'iiI LlOr:l'iJi(|rit.iiri
ci"ih * ;; lt::l ;; i l:iiil rl Ilt i, r;: i'ii iiri:',

,i:ii-.iiiiJ a+flsuinpli*z

FuetType

0.030

.ia,l Stack number(sl
2

io,j iuel quantiy (KS/hr,)

40000.

'{i} Diameter/Size, in meters
J

arresterto boiler

(b) Stack attached to
4 Boilers

(f) Material of construction

Mild Steel

U) Gas quantity, Nm3/hr,

250000

(n) Nature of.pollutants .

likely to present in stack
..,gases such as ClZ, Nox, Sox
TPM etc.

. --NA-- Fly ash ariester to boiler 160

) r i_ili

:-l\A--

Flatfarm

Ladder.

lir,tl:'ti.i,ui:li{aii*l; "*lt: titia,;.; i,:irf i;tiii:.t:. i}.1:'t-il;'' ; I.;l:.-,'..*it.,,r .i.?llii f

Yes Details. 2 feet widh around chimany

f feet wiOttr ladderYes Details

.i

;tH.,

contsrtt

UAM.

.,MT/Day

. Sulphur content
0.2

equipment
stack

hote Yes Defar/s



F
'i.

.:t-.,2.

lLT,.E
iil.'i,)!ii,i $i
llr?it$$

llliil"$' f:{ tn*
r-+il!i.r*l
i, l,,,,, tt.Ir:t i :iics *f ::it{i 1,111 i;;1:1.)i :,..

'--NA--

:...:i - S: i'iaaard*r'l i4's:i:.1. r". r'. ":

ir, I r:i*rn:ali on a b*ut ii}zt}r*{lir., v\ *51il

UVas.te (Annually) Schedule I
Cat IVo Type

Concentration mg/Nm3 ' flow (Nm3/hr)

150

i.!:ii, r:i.,r.,;.ii 1r1,. \.;i", ,.. 5:1;:i;inl i.lli;l;l.l!.,r!'r:, :,: ri..l: ,;,:':.: :..,...
'i, .!:r-,,- . :

;alt:) i;ia:1;:ii:ii.i.;i ? i:if:;i::|r.i:-:i.] i. !, jlri::!ir i...):.;r:, .:: :..,,, t:,,. ::,.si

0

irttr;irilj:l::l::i:i i,i it:r,j.:',.:,, l'i:t i,!lljlj.*i; t;t::: :'lj.i. .,1.1 ,::.'t::t.:t-t-i:tt.'i

i+fiiL

.itlethod of transport

(Annually) Schedule ll
l)-ptaiis ahcul- {.i$e *{ li*#$id*r-is y.,Jirs:s

of hazardous

;t

Method of collection
NA

Method of treatment
NA

Quantity used/month

0

Qty
0

Method of reception
NA

Method af dispasat

NA

Pprty from. whom purchased

--NA,-

uoM
--NA""

Method of storage
NA

l

:

Party to whom sold

--NA--

De.tailq ahouttechnieal cap4hility and equipments availabte with the a'pplicant to handle the Hazardous Waste

of hazardois waste,s) Specify conr.entratian of relevant pollutants. Enclose a copy of the lafest repert
from the laboratory approved by Stafe Board/Central Board/Central 6avt, in the ministry af Environlnent &

For proposed ufits f u rn i s h expected chara cterfstics
--NA*

tap! of format of martifest/record Keeping practiced by the applicant,.
:\lA--

oe tiils if s elf- m o n it o ri n g ( s o u r c e an d e n v i ro n m e n t systern)

you using any im'ported hazardous waste. lf yes, giv.e details,

I.JA

:,,.vaste/Sp e n t c h e m i ca I

':,i'JA* 
..

.-.i{A--



obtained'frorn State Pollutian Control Baard/Ministry of Environment &

'Fresent freatrnent of hazardous waste, if any (give type.and capacity of treatment units)
.- hl A.--

,,{ I _.,.... ^ ri,; !;iJt,ll: i.!::l!-,\rti.tl..if'litt'l.Y w: I 'ij.'1'.iiiL

'ii) Within factory
n

for use of hatardous waste.

lii) Oufside theiactory Gpecify location and enclose copies of agreem*nt.)

) Through sale fenplosed documentary proof and apies itf agreement.)

t.iv) Qiutside statefiJnion Territory, if yes particulars of (1 & 3 ) above.

i'.r) other (specify)
(l

__r?2

'i'r i'i: - H l Ad *[ti *i l m { i mf'ar r* iz;atii:ll:

.t. '

1, Dqiou have Vny proposals to upgrade the present system for treatrirenf and dispo sal of effluent/emissions and/ar
hazardous rrlaste.

.ls' lf yes', give the details with time' schedule for the'implementation and approxirnate expenditure ta be incurred an it,
--.\A--

protection such as effluent, emission,
etc. (give figures separately for items

l:.

whiqh of the'pottution canttul equipment, separate ,neters for recording cansumption .of electric energy are installer! ?

of the pollution control items are connected to D,G,
eyent of norm;al power failure
,..NA.--

Set {.captive power source) to ensure their running in the

i

.i '

0

:

I

,



t29
,i i iiiLrir::'e. iluat-"ltity s:ii* r:,.'l*ti:.

1{i! ivi: ;tt*iis, +f alear'r*

Sludge

ier Ash

S$ace Availability
'586883 Square meter

Treatment .

Mixed wilh Dry

5ludqe is dried

--NA--

Plantation bone On

111754 Square rheter(19 %)

Number of Trees Planted

10200

l;.t
xil

p-isposa

Reused in own boiler as fuel

Use as l4annuer

5ale to Pricks l-4anufacture

Other Details

--NA"-

--l\A--

i:,,,. I tr:,l l.t i: I li.il irl.l. i.: *tiii irt: j ;; i"i li':r i r:r rr.l.r

.ii) ts tlie unit a Maiot Accident Hazard unit as per Mfg.storage tmport Hazatdous Chemicals Rules 7

i
--NA--

,:'fil fs tfii unit an isolated storage as defined under the MS,HC Rules ?

.,.i.JA--

{iii) Indicate status of compliance of Rules 5,7,!0,71,12,'73 and 18 of fhe MSTHC Rules.

.iiv) Has approval of site been obtained from the concerned authority?

'-lvH--

iv) Has the unit prepared an off-site Emergency Plan? ls.it updated ?

{vi) Has information an irnports of Chemicals been provided to the con*rned autharity?
' Ar  -- l\H--

ivii},DoestbeunitpossessapolicyunderthePLtAct?
--NA--586883

il

:
,

I

1

:

.',lnformationof scfremei for waste Minimization, resource.recovery and retycling - implemented and to be implemented,
sep'a'rately,
:-NA-.

{aJ;Ihe applicant shall indicate whether lndqstry comes. under Public Hearing, if so, the relevant documents such as EIA,
tMP,'RiskAnalysis &tc, shatl be submitted, if so, the relevant documettts enclosed shall be indicated accordingly,

Any other additionat information that the applicants desires to giVr

,{c). Whether Environmenlal Statement submitted ? lf submitted, give date of subrnission
r3-gg:1022 (Uniique Application Number MPCB Environment Statement 0000044478

er declare that the information furnished above is corre|t'ta. the best of my/our knowledge.

l/We hereby sabmit that in case of any change from what is stated in this application in respect of raw materials,

hazardous ryastes etc, ln qublity and quantity; a fresh application for

untfl.tlre grant of fresh Consent/Authorization na change shall ,be made,

*"4.,Fi;:zat'd**s Cirertic;lis *

:

I
.

I

shall be made and



,
h$

oiher information within one month of i*s being calted by ihe Board

Yours faithfully

,r;:, b*$is.tti*n

's, No. Air Pottution Source Pollutants Rernark

I

BQILER

AP{S Provided
BAG FILTFR

Other Emissian Sources

Foul Smell Coming Out

'Separate EM Provided' yles

.Measur€s Proposed

ili,,fr* $et **tails
'uescnpuon

No

Sampling Facility Details ON;NE MON1TORtNIc pROVIDE

Capacity(KVA)

160

Rernarks

ii;*ra;r:r$**s VYastr* S*: *1";;'ii*r:

ffazardous Waste Quantity tlOM Treatment Disposal Other Details

;.. :-ri 1,i;;T$,t2 F #et* ils
'Member of CHWISDF

ll3e?ails

tesi Applicable

CHWTSDF Name

Cess Paid
No

Rernarks

lf Yes, UpTo

Jun 1 2023 12:00r00:00OAM

;"::;r:3$ g*giO*n

,iction
:Iaken

Legal Record Ot Compaiy

$-p5sIirxbis*: t'

Legal Action Details Rernarks

TRIJE COFY

i!c

-tra
i -rttnhr,rh i'l rriar5,;ij;

DIRECTOR -*=
G,T. S,S. K,t.td:Hamtr'

No

any

,ri iir;l lti** cl l*fsi'$t il*i q.*gz

SPM
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,FUSAL oF CRUSHING cANE LtcENsE oF M/s APPASAHEB NALAWADE

LTD., HARAL|, TALUKA GADHtNGtAJ, KOLHAPUR 2022-23 SEASON

KARYATAYA, MAHARASHTRA GOVERNMENT, SAKHAR SANKUL, SHIVAJI NAGAR,

PH O N E 020-255380 4t I 42 I 43 | 44, E MA! L: csnu$ugryvikas@sroq il,com 75 AZADI KA

READ

1) Sugar Control Order, 1965

2l Maharashtra Sugar lndustries (Area Reservation & Sugar Supply Regulation) Order, 1984.

3) Circular issued by Sugar Commissioner vide Outward No.SA.AA. /Vikas/Cr. Season 2022-

23 I 550 I 2022 d ated 28-07 -2022.

The Sugar Control Order, 1965 is issued as per the powers delegated to the State
Government. As per the Maharashtra Sugar lndustries (Area Reservation & Sugar Supply
Regulation) Order, 1984 and improvements made therein it is obligatory on the part of
sugar-industries to obtain Crushing License before starting Season for Crushing Cane.

Instructions are already issued vide this Office-Letter dated 28th July, 2022Circular to obtain
Crushing License by all Co-operative / Private Sugar !ndustries. Therefore, it is essentialthat
sugar -lndustries should obtain crushing License & then onty start crushing cane.
Following Sugar-lndustries Online Proposals have been received for the Crushing Season
2022-23 Season.

1) Appasaheb Nalawade Gadhinglaj Taluka SSK Ltd. Harali, Gadhinglaj, District Kolhapur.
2l Reliable Sugar & Distillery Power ltd., Farale, Taluka Radhanagari, District Kothapur.
3) Swami Samarth SSK Ltd., Dahitane, Taluka Akkalkot, District Solapur.
4) Vaidyanath SSK Ltd., Pangari, Taluka Parali, District Beed.
5) Madhukar SSK Ltd., Faizpur, Taluka Yaw'al, District Jatgaon.

Crushing Season 2022-23 Season has been over & even though above Sugar lndustries
have applied for Crushing Season 2022-23 License but not done crushing of cane as per
the Ontine record. Therefore, there is no need to grant permission for crushing of cane
to these sugar-industries as confirmed by me, hence, following order is passed

ORDER
l, Shekhar Gaikwad, Sakhar Aayukta hereby refused Crushing License for crushing cane
for the Season 2022-23 to the following Sugar-lndustries as per the Section 4 of the
Maharashtra Sugar !ndustries (Area Reservation & Sugar Supply Regulation) Order,
1984.

1) Appasaheb Nalawade Gadhinglaj Tatuka SSK ttd. Harati, Gadhinglaj, District Kolhapur.
2l Reliable Sugar & Distillery Power Ltd., Farale, Taluka Radhanagari, District Kolhapur.
3) swami samarth ssK Ltd., Dahitane, Taluka Akkalkot, District solapur.
4) Vaidyanath SSK Ltd., Pangari, Taluka parati, District Beed.
5) Madhukar SSK Ltd., Faizpur, Taluka yawhl, District Jalgaon.

sd/-
(Shekhar Gaikwad)

Aayukta (Sakhar)
Place- Pune

Date-20 April, 2023.
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/ Y ikas I cr. s ea so n 2022-23 I 550 I 2022 date d 28 -07 -2022.

t
Nalawade Gadhinglaj Taluka SSK Ltd. Haral i, Gadhinglaj, District Kolhapur2) Reliable Sugar & Distillery power Ltd., Faral e, Taluka Radhanagari, District Kolhapur.3) SwamiSamarth SSK [td., Dahitane, Taluka District Solapur.Akkalkot,

4) Vaidyanath SSK [td., pangari, Taluka pa rali, District Beed.5) Madhukar SSK [td., Faizpur, Taluka Yawal, District Jalgaon.
Copy to Regional Joint Director (Sakhar), Kolhapur/Solapur/Aurangabad

Nalawade
DIRECTOR
G.T.S.S.K.l.tqt;HemF
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Gnm: GODSAKHAR, Gadhlnglai

Facfi (02324 250317.1S-19

Email : gtsskltd@redifhail.com

hnn

APPASAIIEB NATAW'ADE GADHII{GI,A.I TATUKA

SAIIAIGRI SAI$IAR KARI{IIANA tTq IIARTI

lal. 416 502, Dist Kolhapur (Maharashtra)

net Pi{ p"t'o lW Date: /? .19'202^3

"A-

*
To,
Dr. B. A. Chougule,
ooAashiyana", Plot No.
C.Sr. No.9356, Middle
Co-op. Housing Society Dhamni road,
Suprti Chok, Vishrambag, Sangli - 416415.

Sub: Appointment as a Consultant to Prepare Agriculture Management Plan for
Sugar Factory Effluent.

Dear Sir,

We hereby appoint you as an expeft to prepare the Agriculfure Management Plan for Sugar
Factory Effluent and also other effluents such as Condensates...etc on the farmlands of the
neighbouring farmers for which we had a bilateral agreement. Dr. B. Subba Rao is our Consultant
who shall Co-ordinate with you on the details of the Effluent Quantity, Crops and Engineering
drawings etc. we shall pay the consultancy charges for the Assignment as below:

(1) A total consultancy fees of Rs. 25,000:00 (Twenty Five Thousand Rupees) only plus GST
shall be paid as per the Schedule as below:
(a) Rs. 5000:00 as advance.
(b) Rs. 10,000:00 after submitting the detailed report.
(c) Rs. 5000:00 after the approval.
(d) Rs. 5000:00 after the implementation of the project.

(2) Visit as per the need and approval from the factory management, a Sum of Rs. 7500:0t)
shall be paid.

Please acknowledge the assignment and request to start the r,,zork.

Thanking you,

ud,"JW-^^
(Nlanaging Diredtor)
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ing Director Appasaheb Nalawade Gadhinglal

a Ltd . Haralr, Tal Gadhinglaj, Dtst. Kolhapurakari Sakhar Karkhan

hereby declare that, we are gorng to comply following points
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s near the compost yard before starting of1We unlined lagoon

Distillery.

2. We will not store the effluent in unscientific way and avoid any type of trade

effluent discharge into near by nala which further leads to Hiryankeshi River.

3. We will operate all effluent treatment plant equipments round O clock. So

that to achieve 1OO% utilization of effluent of distillery unit.

i
t
-l

lri:'l-

I l;il_I

lrlilli$
5. We will not start any manufacturing activity till the compliance of the above

points.

We shall abide by the provisions the rules regulations and orders made

there under conditions applied for

v,
)

(\,

-\*rnrnftfurector
Appasaheb Nalawade Gadhinglaj Taluka Sahakarr

Sakhar Karkhana Ltd.,Harali,
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l' the undersigned lManaging Director Appasaheb Nalawade Gadhinglaj
Taluka sahakari sakhar Karkhana Ltd., Harari, Tar. Gadhingraj, Dist. Korhapur
hereby decrare that, we are going to compry foilowing points.

2

-,-i-

f,



Adv
APS '{BYrinT
DIgT

n

'nrt

2t)'-)'+l

*

1. We

Distillery

We will not store the effluent in unscientific way and avoid any type of trade

effluent discharge into near by nala which further leads to Hiryankeshi River.

We will operate all effluent treatment plant equipments round O clock. So

that to achieve 100o/o utilization of effluent of distillery unit.

We will remove / scrap all bypass arrangements from the lowest slope if any.

Which further leads to Hiryankeshi River.

We will not start any manufacturing activity till the compliance of the above

points.

We shall abide by the provisions the rules regulations and orders made

under conditions applied for.

t+z

l,

\.,

"&

.2

2

there

3

4

5

Managing Director
Appasaheb Nalawade Gadhinglaj Taluka Sahakari

Sakhar Karkhana Ltd., Harali,

DIRECTOR ,

c.T.S.S,Kr.ffiHarall

lagoons near the compost yard before starting of
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anaging Director Appasaheb Nalawade Gad
Taluka sahakarr sakhar Karkhana Ltd ,Harali ral Gadhinglal, Dist Kolhapur
hereby declare that, we are going to comply following pornts
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1 We will not start industry the production before completing of all ETp up

gradation work and fulfilling the CREp Norms.

2 we shall remove ail bypass arrangement from the ETp.

3 we will dispose all effluent stored in the unlined lagoon near the ETp after

agricultu re management plan for utilization of treated efiluent will be

provided before starting of crushing season.

We will not start any manufacturing activity till the compliance of the above
points.

We shall abide by the provisions the rules regulations and orders made

der conditions applied for

so'
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UNDERTAKING

l, the undersigned l\Ianaging Director Appasaheb Nalawade Gadhinglaj

Taluka Sahakari Sakhar Karkhana Ltd.,Harali, Tal. Gadhinglaj, Dist. Kolhapur

hereby declare that, we are going to comply following points.
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We will not start industry the production before completing of all ETP up

gradation work and fulfilling the CREP Norms.

We shall remove all bypass arrangement from the ETP.

We will dispose all effluent stored in the unlined lagoon near the ETP after

necessary treatment. And all unlined lagoons will be scraped.

We have already provided 15 days storage tank and it is inline. Scientific

agriculture management plan for utilization of treated effluent will be

provided before starting of crushing season.

We will not start any manufacturing activity till the compliance of the above

points.

We shall abide by the provisions the rules regulations and orders made

under conditions applied for.

, Managing Director
Appasaheb Nalawade Gadhinglaj Taluka Sahakari

Sakhar Karkhana Ltd., Harali,

t
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Nalawade G.T.S .S.K.t.td;Hamli
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sha1l Air Quality steirdafils prescribed l,ide
smendrd.

https://blockchain.ecmpcb. in/docs/Se7367eec49 I da7b263B3A30

fur E.s.
c$lrs*lledNoise fi"om the D"G. lirt rhould bs

Feating the rr:nm acousrically.
irJ"rnv *fr.uld provide ae.trurrie enci$sure {br contrni uf noise.'l"ht ac*us*ic enclorure/

ar:ou*tii rruunr:er:t sf gre r$om should be desigrted fsr minimum ?5 dB (A) inscfiion lt":ss

or fur tneetit"lg the arnhienf nc]i$e stirndards, u'hirhever is on higher sirfu' A sttitt.bXc

i*truu*t *ujfl*, with inscrrirr: leisr pf t5 rtB {A) shall also be providtld' 'i'he

mrasurement r:f inrcrti*n t*:ss r;iill be done at different poin* at (}.5 metcrs fi'0m acoustic

cl
and

d) of DG *1tr

manlrfacturer"

rridr

of noist Irvels from its own $ource$

in r*spect ofnoist to l*s*
Ilay time is *ul*uned in

reckoncd betrvren lfi p.m. und 6 a,m.
applicant ahall rna in tai:n

apptricant shall bring

of trees
of ttees

?r)T'he
n$t tfl cause any

fru,m civic fluthoririrs for disposal of solid rnaste,

33)The notr change nr alter the quantiry, qu*[ity, the ratc of dischalgeo
mi:de of thc effluent/cmissions or hazzudous ryrstes $r c(rnEol

provided for vithout previous wrftten permis*iorr of the Board. 'fhc indusfty
sarry $ut eil)r rr-tivity, fnr r.rrhish this cnnsent lus not bcen granted/witheut prir:r

Eoard..consent ,:lf rir*

Arnbient
I ,?Ufl$ fls

*"*0{100-**

T,. S,
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Adv

*

tlfiS t2a23-24

3*
l

Officer,
Pollution Control Board,

Bhavan, Near Collector Office,

Subject : lnterim Directions under section 33 A of the water {prevention &'
Gontrol of pollution) Act 1974 and rule made there under.
(Distiltery Division)

Ref. No- : Your letter No. MPCB/RO/KoP/PD:a?1170002 Dtd. 17/11 t2022,
Respected Sir,

As per subject cited above, we have inline with comp
NGT and your referred letters. We have qlready complied as
the AS CREP Norms

()€

liance of the directions by
per directions and fulfilled

Sr.
No.

Points Observati ons and Remarks

1

yard
before the

Complied

2

in unscientific way & avoid any
type of trade effluent discharge
into near by nalla which further
leads to Hiranyakeshi River.

You not the

3

treatment plant equipments
round ' O ' clock, so that to
achieve fiO% utilization of
effluent of distillery unit.

You shall operate all effl

arrangements for not to store
the effluent in unscientific
way and avoid any of trade
effluent discharge into any
nalla which leads to

overhauled and ready for
effluent treatment 1 00%
result. We are taking all
precautions to utilize 1OO%

are no any bypass
arrangements from the
lowest slope of the compost
yard.

electi on are
over and newthe bod ISv

ionDecisformed. ardreg ing
U n

had eth twoscrapped
unlined Inea thelagoons

had all statutory

of effl uent of disti unitllery
before of

r

River
plant is fully

ied

4

conducted

6

As per the
representatiindustry theVE,
ofelection het bod memv bers

River

Complied

5
lf any query
arise we will
fill before
starting of

full

#rx*; #*ffi$&"Mffi &R" ffi m$k{rym$*}

i
I

!u,

Compliance

scrap the two
near thelagoons compost

You We

Our Complied

lowest slope of the compost
yard which further leads to

You allremove/scrap
bypass formarrangements

the from

bewill &
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\, . w"e have already complied the directions
us. Unknowingty any query arises,we will

Hence, we humbly request your

You,

, yours faithfully,

@er
Managing Director,

Appasaheb Nalawide-G.r.s.i. ( rtd., Harali,W Tat. Gadhinstaj, Disi. K;iiil;

consider our Case
and oblige.

Thankt'ng

Copy to :

The Sub Regional Officer,
Maharashka pollution Conirol Board,
Udyog Bhavan, Near Collector Offici, Kolhapur.

V' Distillery / Master
,t

Nalawade G.TS"S.K.[ J*Herali

directions will be
e formation of

yourlead by
rnoffice are forBrogress

any manufacturing activity till
the compliance of above points
as wellas directed to submit
the undertaking as an
assurance within one week for
the same.

to start

D:\Disrilery Otlice\pollution Boarcl\Lctrer to Regional Ofticcr SRO tbr compliancc as per Directions I g.0g.2023.d0c
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andaf{et compliance
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" VAKALATNAMA

THE HON'BLE NATIONAL GREEN TRIBUNAL WZ BENCH PUNE

ORIGINAL APPLICATION NO 50 OF 2023WZ

iMokashi
---+Applicant.

Vs

Mis Appasaheb Nalawade Gadhinglaj Taluka SSK Ltd' Others

) Respondents.

We, do hereby appoint and retain Mr. Dattatraya T. Devale, Advocate and authorize him

to plead to act appear and plead for us in the above Application and on our behalf of

the Respondent No.1. to conduct and prosecute (or defend) the proceedings in this

matter, to withdraw or to compromise the same and all proceedings that may be taken

in respect of any application connected with the same or any decree or order passed

therein including proceeding in the application for Review to file and obtain the return

of documents and to deposit and receive money on our behalf in the respondent-

industry and in an application for Review and to represent us and to take all necessary

steps on our behalf in the above matter. We agree to ratify, all acts done by the aforesaid

Advocate in pursuance of this Authority. ,

Dated this 28th December, 2A23 at Gadhinglaj.

*e-a/a
(Dattatraya Devale)

Advocate, Pune.

For Respondent-l

Signatory

Name- Ranjit Baburao Desai.

Desi gnation- Distillery ln-charge

*
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